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ORDER 

When the case was taken up for hearing Mr Pal,?i.Advocat, 

appearing on behalf of the applicantsuhmits that he hasOinstruc 

tion froj his client till date. But Mr. Saha, Id. Advocate,. eppear 

ing on behalf of the respondents, produced one letter dated 15.3.98 

written by the applicant to the Registrar, CAT, Calcutta Bench 

. 	stating tht he does not went to proceed with the case further. He 

also produced another letter written hySr.Personnel Officer, Chàkra—E 

dharpur, S.E. Railway to Shri Saha that applicant has filed this 

alicaticn dated 20-1-97 on the ground stated tJ..ein. 

2. 	In vjew of the aforeaid ccumstas, ap0i1caton is 

disposed of for non—prosecution awarding no costs. 

( D. Pur.ayastha ) 
Member(J) 


